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10,000 Fake DoctoR Praetlciag la 
Kersla State 

SOS8. SHRI G.M. BANATWALLA : 
SHRI V.S. VIJAYARAGHAVAN: 

'''iU the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government have seen the 
press reports appearing in the Statesman 
dated 5 November, 1983 wherein it has been 
stated that there arc more than 10,000 fake 
doctors who are practicing in the State of 
Kerala; 

(b) whether fake Doctors have also been 
found in some other State of the country ; 

(c) if so, the details thereof; and 

(d) what action has been taken by 
Government to slOP the practice by fake 
doctors throughout the country ? 

. THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI KUMUDBEN M. 
JOSHI): (a) to (d). Calles of unqualified 
medical practitioners carrying on medical 
practice have come to notice from time to 
time. Precise information about the number 
of such practitioners is not available. 

Penal provisions already exist in the 
Indian Medical Council Act, 1956 as wen 
as in the (ndian Medicine Central Council 
Act, 1970 and Homoeopathy Central 
Council Act, 1973 to the effect that no 
person other than a medical practitioner 
enrolled on the State Medical Register shall 
practic~ medicine in any State and any 
person contravening this provision shall be 
punishable with imprisonment for ~ term 
which may extend to one year or with fine 
whjch may extend to Rs. 1,000;- or both. 
The Government of India have advised the 
State Governments/Union Territories to 
invoke the penal provisions and to ensure 
that there i~ no addition whatsoever of 
unqualified persons to the stream of prac-
titioners. 
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